(Separate quotation for this item)

» Limited tenders are invited in two bid system i.e. Technical bid and Financial bid. The
technical bid should contain the details specification of the item along-with necessary
documents as mentioned in the terms & conditions. The Financial Bid should contain
competitive price of goods and other relevant description etc.

» The quotations / tender complete in all respect be put only in tender box placed in Room
No 209, 2nd Floor, Tis Hazari Courts, Delhi on or before 20.12.2016 at 4.15 P.M., which
will be opened on the same day in the presence of tenderers.

You are hereby requested to send your sealed quotation for the above mentioned
items with necessary descriptions separately on the following terms & conditions:-

Special terms & conditions

1. The complaint made in the forenoon over telephone should be attended either in the
forenoon itself or latest by afternoon of the date of complaint. Similarly, complaint made
during afternoon should be attended in the afternoon itself and latest by the following
morning.

2. At any time, during the contract period the job work may be cross checked, and if the job
work is not found satisfactory or according to the contract order necessary action as
deemed fit by this department may be taken against the contractor.

3. The tenderer are required to collect the Curtain Clothes and Bastas from Care Taking
Branch of the concerned Court Complex and Car Seat Cover directly from concerned Pool
Car Section of District Courts.

4. “The goods, including for works contract, shall be supplied by bidder or its authorized
distributor in Delhi and against a sale invoice issued from Delhi. The delivery of goods
shall also be made from Delhi. The bidder dealer or its authorized distributor, as the case
may be, who supplies the goods should be registered with the Delhi VAT Department and
carry a valid Tax Identification Number issued by it. The bidder shall, however, be
responsible for compliance with all conditions, warranties/ guarantees, irrespective of the
fact that the goods are supplied by him directly or through its authorized distributor.
Further, the quoted bid price in the tender shall be inclusive of all taxes and duties”.

5. No extra payment would be made to the contractor except the rates approved by this
department.

6. The tenders/quotations received after due date and time shall not be considered.






